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AbOlition 

25. SHRI R. P. YADAV: 
SHRI RAM VILAS PASWAN: . 

Will the Minister of EDUCATIO 
he pleased 0 state: 

(a)' keeping in view the uniformi 
of educatiOn in the country, whe 
Government are thinking of abolish-
ing the public schools; 

(b) if so, by when; and 
(C) if not, the reasons therefor? 

THE MINISTER OF EDUCAT 0 " 
HEALTH AND SOCIAL WELFARE 
(SHRI B. SHANKARANAND): (a) 
No' proposal 'to abolish public schools 
in the country is under ' consideration. 
of Gov.ernment. 

(b) Daes not arise'. 

(c) The question of abolition ot 
pu bUe schools was examined so'metime-
back and the legal opinion tendered 
to the Government was to" the e ec 
that any action to abolish public 
schools will be violative of Article 30 
of the Constitution in so far as public 
schools managed by minorities are 
concerned, and would be violative of' 
Article J!J (g) of the Constit'!.ltion in 
so far ,as non-minority public schools 
are concerned. 

Applicability Of A1l!ofment 0 Goyem .. 
ment AccommodatiOn Rules unifo 

26. S!HRl G. Me BANATWALLA: 
Will the Minister of WORKS A D 
HOUSING be pleased" to state: 

(a) whether it is a fact that the 
Celtral Government issued orders . 
1975 directing a -overnment servants 
who own hOUieS in Delhi to vacate-
Government accommodation allotted 
to them; 

(b) whether it is alsO' a fact that in 
1977, the Government' modified the 
said orders allowing the house oWher9 
to retain Government accommodation 
on normal fi es; 

(C) whether it is also a fact that tb 
priority date for allotment purposes Of 
those Government servants who vac-
ated the Government accammoda ·0 
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been changed to their disadvan-
ge to June" 1977; 

(d) whether.it is also a fact that an 
llottee of Government accommoda-
ion i_s allowed to r~tain Governmen~ 

accommodation if he owns the house 
after the allotment of Government 

ommodation; and 
( ) if so, whether there is any pro-
sal under consideration to rectify 

the rules so that they are app,ucable to 
all house owners uniformly? 

THE MINISTER OF WORKS AND 
HOUSING AND PETROLEUM AND, 
C HEMICALS (SHRI p. C. SETHI): 
(a). Orders were issued.in September, 
1975 declaring house owning Govern-
ment officers 'as ineligible for Govern-
Ulent accommodation with effect from 
1st January, 1976. However, those 
who wer in occ'Upation of Govern-
ment accommodation had the option , 
-either to vacate or to retain tbe fe-si-
dence on payment of licence tee at 
market rate. 

(b) O'rders were motlifled declaring 
hoUSe owning officers as eligil-)le for 
allotment of accommodation with 
effect from 1st June, 1977, with the 
proviso that the licence fe~ will be 
charged from such officers at the fol .. 
('wing rates:-

,(i ) Normal rate if the rental in-
come frOm their private house 
does not exceed Rs. 1000/-
per month. 

(ii ) 50 per cent of market licence 
fee if the rental income ex-
ceeds Rs. lOnO/- per month but 
do,es not exceed Rs. 2000/- per 
month. 

iii) Market licence fee if the 
monthly rental income exceeds 
Rs. 2000/-. 

(c) . Government, however, took a 
d ision. that the priority date of all 
the hous owning offic rs will be reck .. 
oned from st Jun , 1977 or a subse-
quent dat , as the case may be. 

() Y s, Sir, subject to payment 
o licence fee as indicated in reply to 

(b . 

(e). At present, there is no prop<> al 
under consideration to change t e 
rules as the orders in force are uni .. 
formly applicable to all 'house owning 
officers. 

POrt f Ashok Meh a Comm.i:t 
on Panchayati Raj Institu ion 

27. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of RURAL 
RECONSTRUCTION be pleased to 
state: 

(a) whether Government have taken 
any action on the report of the 
Ashoka Mehta Committee on Pancha-

• yati Raj Institutions; 
(b) the nature of action taken along 

with the recommendations accept d 
by each one of the state/Union t erri-
tories separately; 

(c) the names of States which have 
not taken any action so far; and 

(d) whether Government propose 
to bring in any model legislation for 
the guidance of the States? 

THE MINISTEJR OF STATE I 1 

THE MINISTRY OF AGRICULT E 
(SHRI R. V. SW AMINATHAN) : (~ ) 
to (c). The major recommendation 
of the Ashoka Mehta Committee on 
Panchayati Raj Institutions were dis--
cuss_d at a meeting of the Chief 
Ministers convened by the Prinle 
Minister in May, 1979. Ther was 
general agreement on (i) the n ed to 
ensure that Panchayati Raj Institu-
tions were not superseded xc pt in 
abnormal circumstances; (U) th ne 
for delegation of adequate pow rs and 
duties and financial powers to Pancha-
yats and (iii) provision for afeguard-
ing th interests of th w r c ... 
tions. The consensus 0 some of h 
other major recommendations was not 
in favour of acceptin th m. The re-
commendations in the latt r cate ory 
alon with the cons nsus arriv d at 1h 
Chi f Ministers' Con rence re i v n 
in the statement attach d. 

(d) Yes. A mod 1 1 gisl ion lDCO -
po rating th con en us arriv d a h 
Chi f Ministers' Conf nc i un 
pr paratio . 




